
CENTRAL ADPUNIsTRATIVE Ta: 

CPLCUTTA rdENCH 

of 19 

Date of 

UNAL 

rer: 22..97. 

resent: M.n' lie Dr. .0 . Sauna.A1ninStratiVt Member. 

H•n' 'ale Mr. D.Purkapaethas3kicial Member. 

with Sp].Pay in 

er of I.Tax.Appeai 

Aá. ,Caicutta-700014, 

Aevour,POS Belgharia, 

sURJAX CIW(RAi0RT, V 

the 0/0 The 1)%JCm!fliSSil 

aan!e-18 , _1,A.J.C.SS 

residing at 31N.rth Ba 

Caicutta-700056. 

.J ... Ap1icant. 

---- 

-Versu - 

TSni•n .f Ináia,thrsu h the SecretaryMifl.•f 

Finance,Deptt Of Rev nue,New Delhi. 

The Chief C.mmissi.n r t Incime Tax,P-7, 

Ch.wringhee Square,C

I

f 

icutta-70006. 

The Dy.C.rnmissi.ner 

	

	Inc.me Tax..Appeai Rane-1E 

119,A.J.C..se ft•ad, alcutta-700014. 

...ftesp.nEents. 

For the petiti.nersMr.S.K.GUPta0nSel. ricart 

For the resp.ndentssMs..SaflYal.C4n5. 	
0rere 

ii 

0RDEI 

g.C,Sprma1A.M.. 

This applicati.n has been filed by the applicant for 

a áirecti.n up.n the respondlents to recinstruct his 

service b..k immeáiately and aftel such rec.nstructi.n,his I 
pay sh•ulá be revisr# with effect rem 1.1.81 and to pay the 



-: 2 :- 

 

OR 

 

increments which he wuld have been 

on such fixati.n, to pay him all 

it on due dates and 

c.nsequential lena ti tg. 

 

The applicant has also prayed for a 4irection up.n the res-

p.ndentg to pay him interest @ 18% pr annum on the accumulated 

arrear from 1.8.81 and also pay c•sti 

Ni reply has been filed by 	resp.ndents. Ms.Sanyal, 

1deCUflSC1 appearin! on behalf ii 	respndents, susmits 

that inspite .f her repeated ins 	•ns, no reply has been 

filed till date.Ms.Sanyal, submits 	t the applicant w.rked 

in various departments and his servie rec.rds are not available. 

S., the service 1.k if the applicant, which was list c.uld not 

be rec•nstructed. Mr.Gupta,ld.cunse t.r the applicant, sulmits 

that in the basis it Annexure-1 to 	s applicati.n, service le.k 

might have been recinstnucted but n. step has been taken by the 

resp.ndents s. far. 

We have heard the ld.ciunsel for b.th the parties 

and considering the facts and cir 	tances if the case, we 

think that it is very unfsrtunate 	t the service b.ik of 

the applicant has been 1•st by the r sp.ndents which has been, s. 
important 

kept by them. Service Seek if an emp .yee is m.st/et  and 
irn ortant vital dicurnent on the basis .f which all/ 	decisiins are 

which is kept 
taken up by the Givernrnent. If the srvice b.ok is list/by 

the respinients, it is a negligence 	the part it the respindents 

and it is the duty in their part to 	struct the same and the 

matter sh.ulI not have been delayed 	si long years with the 

result that the applicant has to seek remedy from this Tribunal, 

This xRjustice Abould have been E.ne iy the resp•ndents. We 

n•te that a c.rrespin1ente was made between the Chief C.mmissi.nër 

(AEnjnjstratj.ri) & CIT,West ena1..l and the Cirrnjsgi.ner .f 

Incime-Tax(Central_I) ,Ralindra Saranj,Calcutta, It appears tug  
rime 

f rim the said letter that/mitnim pa4ticulars are available 

avakinJoin in respect If, the applicani , such as, the applicant 
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entered in service as Gr.up-.D aaff on 27.8.64, he 

was pr.mited as WC in 22.2.6, he j.ined CI..atter 

1..74 and was pr.m•ted as UDC 	7.10.75. It is not 

so f air to expect that a Grup-Derr!1.yee sh.uli preserve 

his recirds, whatever were made Ivailable to him by the 

Iiwpl.yer. Whatever that may be,~~~t is essentially required 

to recinstruct his service 1.ok. e are 'iven to understand 

that the applicant under whim he as pisted is a welfare 

tficer and we acc.rdin&y Iirect\ the respondents to 

recinstruct the service book if the applicant, preferably, 

in view if urgency, under the suprvisiifl if a resp.nsióle 

if ficer. within 31st 1A January.198. Re it feted that we 

d• not want to !rant any extensisri .f the said peried in 

any ground whatsoever. Thereatter, the respondents are 

directed to refix his pay and and all.waflCes to which he 

is entitled as per law and the arrears of pay and a]l.wanCes 

shall be paid to the appMcant from the date due and any 

delay in disursemeflt with interest @ 10% per annum on the 

accumulated arrears. We n.te that the applicant is !.in! 

to retire on superannuatien .n 31.8.8 and for that purpose, 

he is required to submit necessary application to the 

authorities forg ranting pensiifl ec. within a perisd of 

6 months pri.r to the date if retiement. This schedule 

must be kept in mind Joy the resinLnts in this matter. 

Since the applicant is tirced to 4me to this Tribunal and 

spent money, we award a c.st .f Rs 1000/- in the respondents 

to le paid to the applicant within 131st January, 198. 

The application is dispisel if at the sta!e if 

admissi.n itsI in line with above directjn,.and •Iservati.n. 

(D.Purkayastha) 
t4emler(J) 

(.C.Sarma) 
Mem),er(A) 


